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Mf. Sepaij -ITpMtm, He has beat 
admitted to hospital; ao far as  the 
new* la conoertied, it is not a question 
of . sub judiee; if It is sub judfce, I 
wiH take notice of it  It does not 
arise.
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Mr. Depaty-Speakor;  I  will not 
allow you to refer to that. (Interrup
tions').

An bon. Member: It is a matter of 
life and death.

Shri Sbeo Naraia: You yourself might 
have read in the papers. The man is 
on his dying bed. He is in the hospi
tal.

Mr. Deputy-Speaker: The Minister 
has already said that he would com
municate the feelings of the  House 
and in due course information would 
be placed on the Table of the House. 
Call attention notice.

1IJW hra.

CALLING ATTENTION TO MATTER 
OF URGENT  PUBLIC  IMPOR
TANCE

Sbohb sdkob strike by employer 
oar Food Department

Shri *»—» GUha (Contai): Sir, I 
call the attention of the Minister of 
Foodj Agrieu’ture, Community Deve
lopment and Co-operation to the fol
lowing matter of urgent public im- 
pegfomy and request that he may 
rafcke a statement thereon:

Reported hunger* strike on the 
MA June,  HOT  by Eighteen 
flioufatid anpfeytii ot the  Food

Department all over India in pro
test against non-implementation of 
long standing demands.

Shri S. M. Banerjee (Kanpur): Be
fore he makes a statement, i  have 
a submission to make. Telegrams 
were received on the 19th that the 
hunger strike was to take place on 
the 20th.  Today the Minister takes 
the opportunity to answer, when the 
information has become a story. Such 
important call attention notices lose 
their significance if they are  not 
answered in time.  You should tell 
the Ministers to deal with them ur
gently.

Mir. Deputy-Speaker:  You should
realise that 100 notices are received 
every day. We have to shift them 
and determine priority on account ot 
the urgency of each notice.  In that 
process sometimes it is not possible 
to answer them the next day. Every 
day we take one notice. I fully ap
preciate what you say but this can
not be helped.

The Minister of State in the Mlnti- 
try of Food, Agriculture, Community 
Development and Cooperation  (Skrt 
Aimaaahib SMnde): It is not correct 
to say that 18.000 food employees aU. 
over India went on a mass hunger 
strike on the 20th June, 1967.  The 
actual position is that the AU India 
Food Employees' Association issued a 
directive to the employees of  the 
Food  Department numbering about
17,000 (of whom  about 6,000  are 
already on deputation with the Food 
Corporation of India) to observe  a 
fast only on the 20th June. 1967 to get 
their grievances redressed. Exact in
formation about the number of em
ployees who actually observed  the 
fast on that day Is not available. It 
has, however, been reported that the 
fast was observed peacefully  and 
without detriment to normal  worM 
anywhere.

2.  The demands of the Associate**" 
are:—

(a)  Meeting total regional in
tegration  of the functions ana
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employee* of tbs Hood Depart
ment witb *he Food Corporation 
of India;

(b) Settling the term* and con
ditions of transfer of the emplo
yees of the Food Department to 
the Food Corporation by amend
ing the  Food Corporations Act, 
1984; and

(c)  departmentalisation  of 
clearance, stevedoring, transport, 
etc. works of the Central Food 
Department in all the ports  in 
India.

3.  The position about these demands 
1* seriatim as follows:—

(a)  Since the Food Corporation was 
established on the 1st January, 1985 
nearly one third of the work of the 
Food Department has already  been 
transferred to the Corporation. The 
depots in the Southern Region were 
transferred on 1-4-1965 and  the de
pots in the Punjab, Delhi and TJ.P. 
were transferred  during the period 
1-4-1968 to 1-11-1968. A few  other 
sectors of work have also been trans
ferred to the Food Corporation. Along 
with the  work transferred so far,
6,000 gazetted and non-gazetted offi
cers of the Food Department  have 
been transferred on deputation to the 
Food  Corporation.  The transfer of 
other work of the Food Department 
to the Corporation has had to  be 
deliberately slowed down on account 
of the extremely difficult food situa
tion in the country for the past seve
ral months and particularly the very 
heavy imports during the last  two 
years. The operations of handling of 
foodgrains at the ports and its dis
tribution among the various State* 
have become extremely complicated 
and full of  difficult  administrative 
problems requiring close coordination 
between  different  Governmental 
agencies concerned. Considering that 
the Food Corporation la stl'l in the 
process of establishing itself, it was 
not thought desirable to burden  It 
immediately with the entire work of

clearance and distribution of  food
grains *11 over the country. How
ever, the policy of Government has. 
not undergone any change and tt is. 
proposed to  transfer the remaining 
items of work to the Corporation as 
early as it is practicable.

(b) Government have already de
cided to provide for the terms  and 
conditions for the transfer of  the 
employees of the Food Department to 
the Food Corporation pf India  by 
proposing  a suitable amendment to 
the Food Corporations Act, 1964. A 
Bill for this purpose is likely to be 
introduced during the current session 
of the Parliament.

(c) The departmentalisation of the 
various aspects of operations relating 
to handling of foodgrains at the ports 
is being gradually implemented.  At 
the same time, however, the necessity 
for avoiding any  dislocation at the 
ports  in  the  midst  of heavy 
imports of foodgrains  and the ex
tremely difficult task of speedy move
ment of foodgrains to various  dis
tribution centres have to be kept in 
view. Already certain major aspects 
of these operations have been depart
mentalised  at  Bombay,  Kandla, 
Madras  and  Visakhapatnam.  This 
process is continuing and we may be 
in a position to departmentalise cer
tain  aspects of foodgrain operations 
even at the Calcutta port in the near 
future.

Slvl Samar Chiba: Sir, this ia » 
puculiar statement which is full ot 
contradictions,  confusion, indecision, 
hesitation and half-hearted admission 
of the legitimacy of the demands of 
employees. The first sentence isys 
that it is not correct to say  that
18,000 food employee* went on ■ 
mass hunger strike but in the same 
para they say that exact information 
about the number of employees who 
actually observed the fast on that day 
is not available. If it is not available, 
how can they say in the first sentence 
that it Is not correct, etc.? Again, ih
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the third para, they say, one  third 
of the work of the food department 
has already been transferred to  the 
Corporation. In the same para they 
■ay that the officers have been trans
ferred on deputation. Then again they 
say that the transfer of other work 
had to be slowed down and for that 
reason they are not now proposing to 
departmentalise and absorb the food 
workers in the department. In  the 
same para they say that they  are 
bringing a Bill to amend the Food 
Corporation Act of 1984. They say 
that the departmentalisation of  the 
various aspects of operations relating 
to handling ot foodgrains at the ports 
ia being gradually implemented.

Mr. Deputy-Speaker: Put the ques
tion.

Shri Umar Guha: It u a peculiar 
statement  How can there be such 
a statement full of so many contradic
tions? Would the hon. Minister make 
a specific statement saying that  all 
the employees would be absorbed in 
the  Food  Corporation?  Secondly, 
what is the exact time when that Act 
of 1864 will be amended? (c)  They 
say that they will be in a position to 
departmentalise certain aspects  of 
food grain operations at the Calcutta 
port in the near future. What does 
that ‘near future' mean? and (d). . .

“ Mr. Deputy-Speaker: Do not follow 
Mr. Hem Barua.

Shri Samar Guha: In view of  the 
tact that the hunger strike was admit, 
tedly observed peacefully and with
out detriment to  the normal work 
will the Government be kind enough 
to Invite the spokesmen of that as
sociation to have a full and free talk 
with them so that the matter could 
be settled to the satisfaction of the 
food employees?

Shri ftnnaiahBi made: The  hon. 
Member  has raised a  number of 
queries. I am not prepared to agree 
that there fa any Inconsistency in the 
statement . . . '(Interruptions.) Please 
hear with me. iht point is this. We

have contacted the different regional 
directorates.  We have said that all 
the 18,000 were not on hunger strike. 
The regional directors say: we are 
not in a position to say how many 
employees in our office were on hun
ger  strike  because . . . (Interrup
tions)  they say that they did not 
know whether on one day the  em
ployees took their meals in  their 
houses or not. They have no infor
mation.

Shri Hem Bara* (Mangaldai): That 
is unfair.

Shri Vmanath (Pudukkattai): If
you do not have the actual figures, 
do not malign them.  After aU they 
are our countrymen.

Shri Hem Barns: That is the Con
gress way of fasting. I am sorry the 
Minister is adding insu't to injury.

Shri Unuwath: He should not cast 
reflection on the bona fides of these- 
employees.  If he cannot verify the 
figures, that is different.

Shri Annasahib Shinde: The  Food1 
Department does not have 18000 em
ployees.

Shri Umaaath: That is a different 
matter.

Shri Banga (Srlkakulam):  On  a
point of  order. Sir.  On this point 
which has  been brought  to your 
notice, we  expected you to  give 
some ruling. But you do not give it. 
Hie minister  also is  not  decent 
enough to withdraw his indecent re
mark.  What are we to do in this 
House? Here is a minister who says, 
we  all know how  these fasts are 
being conducted; people eat at home 
and come over here. Another  hon 
member from this side says, that may 
be the Congress way of tasting. That 
is not fair. Let it be clearly under
stood that whoever fasts, he under
goes a certain amount of sacrifice and 
suffering. It would be Improper for 
anybody on that side, especially  a 
minister, or for any of us to attribute:
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.motives to those people who go on 
fasts. Hay I request you to ask the 
minister to say that he 1b sorry to 
have made that slip of the tongue and 
he did not mean that those people 
were really not fasting?

Art Aanaaahlb Shinde: I was only 
mentioning on the basis of the infor
mation of the officers concerned under 
whom they are working.  I am not 
casting any aspersion nor am I sug
gesting that they  did not  observe 
fast. 1 am really sorry if that sort 
of impression is created in the minds 
of hon. members.

Coming to the question, I will be 
too happy to discuss the problems of 
the employees with their association.

Shri SBrendraaath Dwivedy (Ken- 
drapara): You have discussed ump
teen times with them.

Shri Annawhth SMnde: About the 
legal position, I have already written 
to the  Minister of  Parliamentary 
Affairs that in this session we should 
be allowed  time to take  up this 
legislation. I hope it will be possible 
for the Business Advisory Committee 
to And time for it. We are as eager 
as the hon. member to see that the 
employees are not dissatisfied  on 
account of the non-existence of legis
lation. We wish to extend all neces
sary protection regarding their ser
vice conditions, ete.

8W Stfreadfanath Dwivedy: Has
the Bill been introduced?

'gM MsMdik SMnde: The Bill is 
ready with me. I have written for 
permission that it may be taken up 
In this session.

SUH Hfata Bftittu A young nan like 
yon should do it immediately.

M  AflfcMMB SUntoi Thank yon. 
About transferring all the work te 
the Tbod Corpetution, we are pâ- 
Mg thmugh a very diflcult time. The 
Wood Corporation  has erase Into

existence oaljr * year* earlier.  We 
thttc that thhrwork should be trans
ferred to It by stages.  Even  the 
Foodgrains Policy Committee which 
went into this problem has suggest
ed that Food Corporation should tty 
to consolidate its position and  not 
diversify its activities very  early.
It will take some time.  But  the 
Government is firm on the policyv 
We have built up a  very strategic 
sort of institution to control the pub
lic sector food grains trade. We wish 
that the food grains trade—handling, 
etc,—is transferred  to  the  Food 
Corporation as early as possible.

Shrl A. K. GopsfLin (Kasergod): I 
understand that all the employees of 
the old Food Department are  not 
absorbed in the Food Corporation, and 
the Food  Corporation >s recruiting 
persons newly. One of the demands 
of these employees is that when re
cruitment is made, preference must 
De given to those old Food Depart
ment employees  who are sent away 
and who are without job. Why is it 
that this simple and reasonable de
mand is not considered? Why is  it
- that these facilities are not given to 
them? May I know whether the bon. 
Minister will see to it that at least 
this demand, that hereafter  when 
recruitment is made ftrst preference 
should be given to those employees ■ 
of the old Food Department and only 
after that others should be consider
ed, is acceded to?

gbrl suede: We  Have
made the  position very dear. We 
have all sympathy for the employees 
who have served for a- number  of 
years in tbe Food Department. After 
»n, the Food Corporation is a  seet 
of commercial organisation and tba 
officers of the Food Department are 
free to apply for the posts  there. 
'Utete ia a- selection committee and 
selection takes place on1 merit

M  SwMiiawrth #■***#* Wlkai. 
about continuity of service?
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ftrl AowaU BtainAs: That j> 
oqynd.- The question whleh the hon. 
Mwjihat has referred to is altogetber 
different  As far  as continuity of 
service p concerned there is no diffi
culty. Apart from that, the scales of 
pay offered by the Food Corporation 
are s'ightly higher. Therefore, if a 
particular employee joins the  Fooa 
‘Corporation he gets other advantages 
also. As far as the existing position 
Is concerned, that is not affected. Shri 
Gopalan has raised the point about 
new posts that are created.  When 
they are advertised, these officers are 
free to apply. I think all will agree 
that selection should take place on 
the basis of merit.

Shri A. K. Gopalan: The Minister 
said that they can apply- May 1 ask 
why preference cannot be given  to 
-these old emp'oyees of the Food De
partment who have been retrenched? 
Cannot the Government say that they 
must be given preference? They had 
been working for so many years. Now 
they have  been retrenched. The 
■Government should say that first pre
ference should be given to those em- 
■ployees.

Bhri Anna  Shinde: Without
fettering ths right to select on mem, 
I am prepared to suggest that the 
Food Corporation  should give pre
ference to these employees.

MUM A. K. Ospalaa: Were  they 
taken without any merit before and 
then they were allowed to continue 
ia service so long?

ghrl Annasahlb Shinde: The  hon. 
Member's question was about higher 
posts.

Star! A. K. GopaUn: For the same 
posts.

■tart -------- SUnda: For the
—* posts then is no difficulty

A h TttifcaHitfki from the state*
mm i understand that about WOO
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the important demands; which does 

not find a place in the statement, is 
that these deputationists must be call
ed back. Their number is 8000, and 
the Corporation is making new re
cruitment also.  May I know from 
the Government  whether  this de
mand has been considered, whether 
the deputationists will be ca'led back 
and, if they are not  going to call 
back the deputationists, the reasons 
for not calling them back?

Shri Annasahib Shinde: We  an 
contemplating to transfer their ser
vices to the Food Corporation  of 
India.  When those posts have been 
abolished, when the work has been 
transferred to the Food Corporation 
of India and the  Food Department 
has been disbanded, naturally, we 
an thinking of giving statutory pro
tection as and when the servioes of 
these employees are transferred. The 
principal  demand of the employees 
was that statutory protection should 
be given to the transfer. We  are 
enacting the legislation with  that 
particular problem in mind.

SMmttJ SMls Gopalan (Amba- 
tapuzha): The hon. Minister said that 
he will be bringing forward legisla
tion very soon. I would like to know 
whether the provisions of that legis
lation will be the same as was pro
posed by the Government In the draft 
amendment which they placed before 
the employees and which was reject
ed by them or will it be the provi
sions which the employees had sug
gested in the draft Amendment which 
they presented to the Government? I 
would like to know whether the pro
posed legislation wU! contain  the 
provisions suggested by  the emplo
yees; if not, may I know the reasons 
and what is the difference between 
the two, the amendment proposed by 
the  Government  and  the  draft 
amendment presented by the  em
ployees?
IM Amu«Mb SUM*: Ifae  taro 
main demands  of the empfceywaa. 
wwre; firstly, that statutoflr rsteopi—
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tina should be (Wen to transfer r.f 
service from the Food Department to 
tt* Food Corporation and, secondly, 
protection and privileges which  the 
Central Government  servants enjoy 
ander article 311 of the Constitution 
should be incorporated in the amend
ing Bill. As J have already exp’ain- 
•d. legislation is being brought  in 
•rder to safeguard the interests  of 
employees when their services  are 
transferred and also to give  them 
the rights and privileges under arti
ste 811.

Bhri tTmanaih: Sir, I rise to a point 
mt order.  The hon. lady  Member. 
Shrimati Suseela Gopalan, said that 
the Government proposed an amend
ment which  the employees rejected 
and the employees proposed a draft 
amendment which they said would 
protect  their  interests.  That  has 
been with the Government for near
ly a year now. She wanted to know 
whether the Bill that the Minis'f is 
bringing forward will contain those 
very provisions which the employees 
rejected or it will contain the rovi- 
slona which the employees proposed 
In their draft amendment. The Mi
nister may kindly make that posi
tion dear.

Starl AanasaMb Shlnde: I have al
ready made it clear. As far as the 
wording etc. is concerned, we have 
to be guided by the advice of  the 
l4iw Ministry, but the two important 
demands of the employees have 'leen 
incorporated in the Bill.

Shri Dmanath: He has not replied 
to it whether It was the one that was 
rejected by the employees. Let him 
categorically say whether it was once 
rejected by them.

Skri Annasabib Stated*: Bon. Mem
ber will have an opportunity when 
we discuss the Bill.

•tart UsmumU: Be said that he and 
the BUI ready and that he was watt
ing for tha clearance of the Minister 
•f Parliamentary Affairs. Whaa *to

by FoodCnrpafMsw 7«it 
Mmptoy—t (CA)

BUI ia ready lie can cafnrh n.iy *ay 
whether the provision* ia the BQ! are 
the same which were rejected by the- 
employees or it is  the other  way 
about

Shri Aauaahlb SUatfe: I am nor
prepared to say that word by word
it ia the same.

Start CaMiU>: Not word by wordr 
but essentially.

Shri AaaaaUilb Shlnde: What I am
submitting is that the two important 
demands of the employees have been, 
incorporated in the Bill.

Shri Uaunaih: He is evading the
issue.

Mr.  Deputy-Speaker:  The  hon.
Minister has said that the important 
provisions have  been incorporated. 
Beyond that what do you want?

Start Umaaatta: Important provisions 
of what?

Mr. Depaty-Speaker:  Demand of
the workers.

Start Umaaath: My point is  very 
specific. When a question i* put, he 
can gay that he wants notice; he can
not say that he cannot answer it. L*t 
him reply to the question categori
cally.  There is no difficulty here at 
all. The point ia whether the provi
sions he has in the Bill on hand are 
the same that were rejected by the 
employees.

Start Krishna  Kwaar OMtodi
(Howrah): On a point of order, Sir. 
Can he aSk lor the contents ot  the 
Bill before it is Introduced in  the 
House?

Mr. Deputy-Speaker: The Bill has 
not yet coma before the House but ha 
ha* said that tha demands have b*at 
incorporated.

It is a very simple point I do sot 
twnfc ha will have any objection 4r
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Mv whether the BUI which  they  of foodgrain operations ms «t
propoee to introduce fa modified ac-  the Calcutta port  in the mar
ereding to the  new representation  future."
made by the worker*  or whether 
tkay have some other proposal.  He 
een aajr whether It is the h im  or in 
a modified form.

M  Aanaaahlb Shlnde: I have ex
plained the position that there were 
two main demands.  There were a 
number ot other minor points which 
eaa he governed not by the Bill but 
hr regulations. The first  main de
mand was that their transfer from 
the Food Department to the  Food 
Corporation should be statutorily gov
erned. That has been acceded to and 
incorporated in the Bill which is to 
be introduced  in the House. The 
second demand is about the rights and 
privileges which are at present en
joyed by the employees under arti- 
ale 311 of the Constitution. That also 
has been incorporated in the  pre
sent Bill.  If the hon. Member  is 
kind enough to ask me a specific ques
tion whether a particular demand is 
there or not 1 sha'l be in a position 
to answer it.

Shrl Swendianath Dwlvedy: The 
question is very specific. After con
sidering the demands they had sent 
a draft to the employees which they 
had rejected, is the Bill which he 
proposes to Introduce the same which 
the employees had rejected or is jt a 
modified Bill?

Shri ApnassMh Shlnde: We refer
eed these points to the Law Ministry 
and at drafted by the Law Ministry 
the Bill has been finalised.

Shri Jyotinnoy Bam (Diamond 
Harbour): In the statement the  hon. 
Minister has stated:—

"Already certain major aspects 
of these operations have  been 
. departmentalised  at  Bombay, 
Kandla, Madras and Visakhapat- 
aain. IMs process Is continuing 
and we may be In a position to 
departmentalise  certain aspects

Has a date been fixed; if so, what is 
it?

Shri  Aanaaahlb  Shlnde: I will 
again submit humbly that there is no 
contradiction in these two. On the 
previous occasion it was mentioned 
that the  Calcutta port  operations 
would be  departmentalised.  Then 
the economics of it was exsmined. 
At that time the cost per tonne wss 
about 40 paise when it was  being 
carried on the basis  of  contracts. 
When  the Finance Ministry  and 
others examined it, it was found that 
the cost may go up to 66 paise  per 
tonne if it is  departmentalised im
mediately.  They took some time to 
examine it and the Finance Ministry 
advised us that if the costs are likely 
to go around about 50 p. per ton, then 
we may think of departmentalising... 
(Interruption).

Shrl Jyotinnoy Basu: 1 only very 
innocently asked what is meant by 
‘near future'. He says that the costs 
will go up and all that. He is mis- 
leading the House. He always gives 
cock and bull stories; we are  not 
fools. He says that because the costs 
will go up . . . (Interruption).

Shri TtaMdas Jadhanr (Baramati): 
When the Minister is answering a 
question, he should not be interrupt
ed like this.
Mr. Dcpoiy speaker: He is seeking 
further explanation.  Mr. Basu, you 
oupM to r'MUe tViat he is giving as 
much information as possible. If you 
are not satisfied, you put a specific 
question.

Shri Jyetlrmoy Bssa: This ‘nesr 
future* is to be defined. It is a very 
good self-contradiction. He says that 
all this will cost more if it is depart
mentalised. Here it the statement at 
the hon- Minister which says *near 
future’ and I have the right to know 
from the hon. Minister what is meant 
by •near future’.
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Sfcri ImibM  SMade: HM  the
hon. Member been a little patient, I 
would hive been aide to satisfy him. 
I was going to reply to that but he 
totenrupted me and was explaining 
the background. If all this goes right, 
we are thinking of departmentalising 
it within the next  three' or  four 
months.

12.47 Ms.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary oS Rajya Sabha:—
'In accordance with the prow* 

siont of rule 127 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Aajya Shabha, at its sit
ting held on the 22nd June, 1067, 
agreed‘without any amendment to 
the  Anti -Corruption  Laws
(Amendment)  BUI, 1687, which 
was passed by the Lok Sabha at 
its sitting held on the 18th Jtane, 
1667."

12.47} hn.

ESTIMATES COMMITTEE

Taer and Second Rxportb 

CM P. VeoJtataaubteiah (Nandyai): 
I beg to present the following Re
ports of the Zhtimates Committee:—

(1) Tint Report on the Miniirtry 
of Information and Broadcast
ing—Film Institute of India, 
Poona.

(2) Second Report on the Minis
try of information and Broad
casting—Board of TUat Cen
sors, Bombay.

1MM tat,

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) SILL* 
The  ef m/mM Tflf-
habiUtailon (Shri Hathl): On behalf
of Shri Y. B. Chavan, I beg to move 
for leave to introduce a Bill further 
to amen]}, the Salaries and Allowances 
of Ministers Act, 1958.

Mr. Deputy-Speaker; The question

Shri g. M. Banarfee (Kanpur): Sir, 
I wish to oppose the Bill.

Mr. Deputy-Speaker: At the intro
duction stage?

Shri S. M. Buerjee: Yes; I want 
only a minute.

Mr. Depatjr-Speaker: You have not 
written to met about It. According to 
the Rules, you  have to give notice 
that you want oppose it at the intro
duction stage. You have not done so. 
I will not permit you.

Shri 8. M. Baaerjee:  I  want a
clarification from the hon. Minister.

Mr. Deputy-Speaker: Not at  this 
stage.

MT. Deputy-Speaker: The question 
is:

‘That leave be granted to intro
duce a Bill further to amend tbs
the Salaries and Allowances of
Ministers Act, 1932."

The motion was adopted.

Hut  I introduce the IBL

Shri S. M. BnijNi What Is the
difference between a Member and 
Minister? After death, you and I will 
be affocted.

O H M
TEA DISTRICTS EMIGRANT 
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1W  MUrtv of 
SahaMlitaden (tibri Katki): 1 beg to

■Published in Gazette at India Extra ordinary. Part II, section X 
26-6-g?.


